419 Papers laid

taken in pursuance of- the orders
wsued on the 4th May 1955. The fact
is that, jin this partlcular case, action
to with é;d the uncommuted portion’ &f
the perision was taken under rule 4 of
the Pension Regulations for the Arpmy
in India, Part 1, and this rule was in
operation even prior to ., the.orders

issued on the 4th May 1955. q ca
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APPROPRIA’I‘ION ACCOUNTS OF THE
. DEFENCE SERVICES . FOR THE YEAR

1953-54 AND AvupiT REPORT, DErENc;
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THE DEPUTY MINISTER FOR FIN -
ANCE (Surr B. R. Buaagar): Sir, On
behalf ot Shri C. D. Deshmukh, 1 beg
to lay on the Table a copy each: of
the following papers under clause (1y
of avtlclajlﬁl oﬁ :the Coustxt.utxon -

e 1T

e \f'

sred(iy - Appropnatmn Accounts of the

;#1310% Defente Services for the year

orly 19b19563-54, and. Commercial

_=mbnu 8Appendix thereto. [Placed in
Library. See S-53/56.]

<13 (i) Awudit Report,” Defepce Ser-

-vices, . ..1955. [Placed in

su0d Library, See S-54/56.)
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AGREEMENTS BETWEEN, THE GOVERN-

MENT oF INDIA AND THE - GOVERNMENT
orF Janmmu anp KasumMir

.. Tue MINISTER v 1HE MINISTRY
or HOME AFFAIRS (Surrt B. N.
PATAR) : Siv, I beg to lay on the Table

-"')i 71

a copy each of the following Agree-

fmﬁ“t'ﬁ\-’ o VYR T
_‘ e D) Agrecment én’té;red into
seuulf - between the Government of
o )einits ‘India and the Government of
Jammu and Kashmir on 14th
May, 1954 in pursuance of
article 306 of the Constitu-
tion [Placed m L1brary See
*"No. S-49/56.1
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s (’!i) Agreement ' entered
between the Government of
\ India and the Government of
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| AGREEMENTS

into |

on the Table

Jammu and Kaahmxr on 14th
T faltary; 1956 "under ¥ articles
~—278 and 29%:0f the. Constitu-

-ton. {Placed in Library. . See

S-50/56.]
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CENTRAL BoarRp OF REVENUE NOTIFICA-
TION No. 14/P. No. 12/4/55-E.D., DATE®
THE 1T FEBRUARY, 1956, AMENDING, THE
Estate Dury RuLEes, 1953

THL DEPUTY MINISTER ror FIN-
ANCE (Surr B. R. BHAGAT): Sir, On
behalf  of Shri M. C.:Shah, I .beg to
lay on' the "Fable, under sub-section
(3) of section 85 of the Estate Duly
Act, 1953, a copy of the Central
Board of Revenue Notlﬁcatzon No,
14/F. No,, 12/4/55- Ep dated the 1bt
Fébl“u.al)ﬂ.l%ﬁ publishing fuzthe
amendments . to the Estate Duty Ruleb,
]953 [Placeg in Library. See No,
S- 3‘)/56]
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"BETWEEN ~ 'THE
GOVERNMENT OF INDIA AND THE
GOVERNMENT OF JAMMU AND

TR ir <RASHMIR

Surr H. P SAKSENA (Uttar Pra-
desh): I would request you to have
my doubt removed as to this practice
of the Government of India entering
into agreements with the Govern-
ment of Jammu ‘and Kashmir, 'Now,
it appears as if the Government of
Jammu and Kashmir is a foreign Gov-
ernment  with which our Govern-
ment enters into agreemenfs. This
weakens our stand on the Kashmir
question. I would therefore like to
know how it is that this practice has
developed of our Union Governmenp
entering into agreements with one of
its constituents.

T ‘MINISTER in THE MINISTRY
or HOME AFFAIRS (Sart B. N.
DaTar): Sir, the Jammu and Kashmir
Government cannot be called foreign
territory.” Provisions have been made
ih the Constitution itself for enterihk
into certain agreements with themn,
and jn Rursuance of those provislons,
" this hks taken place.



